W
Mz

CENTRAL ADMINISTRATIVE TRI BUNAL
PRI NCI PAL BENCH

NE# DELHI,
GP 179/94 & CP 187/94 & CP 180/94 &
MA 1654/94 MA 1583/94 in  MA 1555/94 in
OA 2279/89  OA 1207/90 OA 2224/90

New Delhi, this the 10th day of January, 1995,

HON'BLE MR JUSTI CE S.K.DHAON, VICE CHAIRMAN
HON'BLE MR B.N.DHQUNDI YAL, MEMBER( A)

CP No, 187/94 in QA 1207/90 - o

Shri B.K.Bathsk

S/0 Shri B.R, Pathak '

R/O 1-East Guru Angad Nagar

Main Patparganj Road

LDelhi-110 0920 . e P cee 'Appli.canto

’r ( through Mr J.P,Verghsse, Avocate).

T

vs,

l. Shri R.K.Takkar
Chief Secretary
Delhi Alministration
0ld Secretariat
Alipur Road, Lielhi.

2, Shri Suresh Prakash
Member Secretary
Managing Conmi ttee
9 -‘Ayurvedic College
e, : Malka Ganj Chowk
r. Malka Gaj, Delhi.

( through Mrs.Avnish Ahle_rwat, Adv0cate).
' ‘ ~ee os «»» Respordents,

GE_L79/24 in \QA 2279/83

shri Jai Bir Singh

S/0 Shri Tejram

R/Q Pyrana Silampur ‘

Delhl. -9 vcee e Appli Canto

( through Mr J, P, Verghese, advocate).

i Vs,

l.@ ihri R.K.Takkar
Chief Secretary
Delhi Administration
Old Secretariat
Alipur Rogd Delhi,

2. Shri Suresh Prakash
Member Secretary
. Managing Conmittee
» . S0 Ayurvedic Collecge ' '
Malka Ganj ChOWka : R ReS pOndentS.

( through Mrs Avnish Ahalawat, Advoc te)
ate), .

%\7
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CP_180/94 in OA No2224/94

Shri Jagram Singh

5/0 shri Tirkha Ram
R/OHouse No,200, Village Ghondli
Ktidshan Nagar, Delhl-ol. «+e ADplicant.

( through Mr J.P.Verghese, Alvocate),

VS,

lo S‘lri R'K. Takkar
Chief Secretary
The Delhi Administration
Qld "Secretariat
Alipur Road
Delhi.

2, Shri S.Lresh Prak ash
Member Secretary
Managing Commi ttee
S Ayurvedic College
Malka Ganj Chowk

Malka Ganj '
Delhle = se ees, Res pond ents,

( through Mrs Avnish Ahalawat, Advocate),

ROER(Qral)

JUSTICE SeXDHAON, VIGE GHATRMAN _

TEETED D AP 8 e

_ Qs No.2279/89, 1207/90, 2224/90 - ard
2169/9]. were disposed of by a common judgnent dated
31.7.1992, These three contempt petitions arise
from O No,2279/89, 1207/90 and 2224/90,

The controversy involved m them is ‘the same, They
haye been heard together ard, therefore, they

are being disposad of by a —ccmmon order,

2, The three apPplicants were the employees of
the erstwhﬁe Santan Dharm Ayu:cvedlc College
Malka Ganj, Delhi. ©n 29. 4, 1989, their services
were terminated, They came to this Tribunal by |

means of the three ;afore-menti-oiqed Qas,

3, The Tribunal, relying upon its judgment
dated2s5, 10, 1991 in the case of Syt. N*rmla Raj,
held that the Services of the applicants hd been
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unjustifiably terminated, 1t, therefore, ultimately
gavé a direction similar to the one given in the case

of Smt.Nirmla Rai.

4, The complaint made in these contempt
petitions is similar to the one made in CCP No,269/94.

That was a contempt petition filed by Imt.Nirmlas Rai.

S. After hearing the learned counsel for

the parties, we have today disposed of the contempt
petition filed by 3nt.Nirmls Rai, It appears that in
these contempt petitions the respondents have taken |
the same defence as in the contempt petition of
Snt.Nirmls _Rai. ir)deed learned counsel for the
respondents has not urged any additional point, We,
therefore, dispose of these three contempt peti tions
in terms cf the directions given by us today in the

case of Smt.Nirmla Rai.

6 Notices issued to the respondents are

discharged.

5, There shall be no order 3s to costs,
%wﬂﬁk !

( B.N.Dhoundi(al ) { S.K,SLaOn )
Member( A) . Vice Chairman.



